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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh Legislative Assembly
on 6" February, 2019.

L. A. BILL No. 11 of 2019.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
PRIVATE UNIVERSITIES (ESTABLISHMENT AND REGULATION)
ACT, 2016.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
year of the Republic of India as follows,-

1 (1).  This Act may be called the Andhra Pradesh Private Universities Short title and
(Establishment and Regulation) (Amendment) Act, 2019. SOMMENCEMERL
(2) It shall come into force on such date as the Government may, by
notification, appoint.
2 In the Principal Act, in the schedule after serial no.6 in columns (1),(2),(3)and Amendment to

Shedule.
ActNo.3 of2016.

(4), the following entries shall be added, namely.-

J.No. 379/19 1]
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W, Veltech University, R.S.Trust Santi Sudha New 24.10.1997
Chittoor District, No.38,0ld No24 Arch Bishop
Andhra Pradesh. Mathias Avenue,
Chennai- 600028, Tamilnadu.
8. Bharatiya Engineering Gatti Valley Educational 13.04.2017"

Science and Technology
innovation University,
AnantapuramubDistrict,
Andhra Pradesh.

Foundation, B-1404,
Nagarjuna Aster Park,
Yelahanka New Town,

Banagalore,
Karnataka-560064.
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STATEMENT OF OBJECTS AND REASONS

In order to develop Andhra Pradesh into a “Knowledge and Educational Hub” of global standards,
and to provide high quality, research oriented and industry relevant education and to establish educational
institutions of international standards and achieve national objectives of better access, equity and excellence
in higher education, the Legislature of the State have enacted “The Andhra Pradesh Private Universities
(Establishment and Regulation) Act, 2016” for establishment of Private Universities in the State. The Act

came into force with effect from 25" January 2016.

As per Section 10(4) of the A.P. Private Universities Act, 2016 the Sponsoring Bodies of these
Universities have to fulfill the terms and conditions as stated in their Letter of Intent and report compliance
to the Government. Further more as per Section 10(5) of the Act, the compliance reports have to be

verified by the expert committee before inclusion of the universities in the schedule of the Act.

In this regard, the Sponsoring Bodies of two Universities namely R.S. Trust for establishment of
Veltech University, Gatti Valley Educational Foundation for the establishment of Bharatiya Engineering
Science and Technology Innovation University, have submitted their compliance reports to the Government.
The compliance reports have been scrutinized by the Department’s Chartered Accountants as per the
Department’s check-list for compliance.

The Expert Committee have verified the compliance reports of the Sponsoring Bodies of two
Universities namely R.S. Trust for establishment of Veltech University, Gatti Valley Educational Foundation
for the establishment of Bharatiya Engineering Science and Technology Innovation University, members of
the Expert Committee’ made certain observations, response to which has been obtained from the sponsoring

body and the same has been checked by the Department.

Accordingly, it has been decided to amend the A P.Private Universities ( Establishment and
Regulation) Act, 2016 ( Act No.3 of 2016) suitably.

This Bill seeks to effect to the above decision.

GANTA SRINIVASARAO
MINISTER FOR HUMAN RESOURCE DEVELOPMENT
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1 (2) of the Bill authorizes the Government to issue notification in respect of the
matters specified therein and generally to carryout the purposes of the Act.

As such the notification issued, which is intended to cover matters mostly of procedural in
nature is to be laid on the table of the both Houses of the State Legislature and will be subject to any
modifications made by the Legislature.

The above provisions of the Bill regarding delegated legislation are thus of normal type and
mainly intended to cover matters of procedure.

GANTA SRINIVASA RAO
MINISTER FOR HUMAN RESOURCE DEVELOPMENT
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT OF BUSINESS
INTHE ANDHRA PRADESH LEGISLATIVE ASSEMBLEY.

The Andhra Pradesh Private Universities (Establishment and Regulation) (Amendment)) Bill,
2019, after it is passed by the Legislature of the State, may be submitted to the Governor for his
assent under article 200 of the Constitution of India.

GANTA SRINIVASA RAO
MINISTER FOR HUMAN RESOURCE DEVELOPMENT

M. VIJAYA RAJU,
Secretary to State Legislature (I/c).
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